
: 

CENTRAL ADMINISTRATIVE TRIBUNAL 
CALCUTTA BENCH 

NO.CPC 114 of 1997 
(O.A.274 of 1996) 

Date of £Jrder ; 28.8.1999 

Present ; Hon'ble f1r.D.Purkayastha, Judicial Pbnbar.. 

Hon'bla Mr.G.S.Maingii. Admi.nistrative ifl1Der. 

DURGAGAT.I 1U(HCR3EE 

V . 
TAPAN KUIV1AR CHATTERJEE ALIAS 
T.K.BANERJEE, ADDL.DIRECTR, 
C. C. H. S. & ANOT HER 

For the applicant : Mr.Balai Chatterjee, counsel. 
1.B,(ndal, counsel. 

For the alleged can tanners : Mrs,Kanika Bananas, coufle1. 
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D.urkayestha,J. n - 	
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Heard ld,counsel appearing for both the partieè. 

Ld.cOunssl for the alleged contenriers, I1rs.(anika Banerjee 

submits that the applicant was asked t• o fill up the teuisit 

forms for the purpose of payment in queStian as per the dirsctj, 

of this Tribunal, but the applicant did not do so. Hence the 

payment . could not be made to him. 

This Tribunal had disposed of £LA.274 of 1996 on 14.1.1997 

with ôertaln directions and the respondents were directed to 

I 	 reiburse the cost of the medicine if the applicant hd actually 

used the same after prescription by the authorised medical 

specialist. 

4.,: 	In view of the above positions the applicant hall 

fill up the requisite fo;ms alongwith the cash memo fil r the 

purpose of receiving the payment. 

5 	Ld.counsel for the applicant -  submitsthat the applicant is 

bedridden and cannot move and there is none to loci after him in 
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the family. 

6. 	In view of the peculiar circumstances, we direct the 

respondents to send one responsib I.e Officer with the requisite 

forms to the applicant for filling up the same, as per the 

requirement of the department. Applicant shall fill u p the 

said, forms and the payment shall be made to him.with!in 15 days 

from today. 

70 	with the above observation, this contenpt pekition 

stands disposed of. No order is made as tOcOts, 

(G.S. PU ingi) 	 (D.purayastha) 
Admnistrative 1erther 	 JudicLial lbmber 

r.S. 
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